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STATE AGRICULTURAL CREDIT COR-
PORATION BILL—Conrd.

MR. CHAIRMAN : | will put aumend-

ment No. 40 and 41 to the vote of the
House.
Amendments Nos. &) anid 41 were put and
negatived
SHRI K. NARAYANA RAO: | am

not pressing my amendment No. 100.
MR. CHAIRMAN ; All right.
Amendment No. 100 was by leave withdrawn

The question is :
of the

MR. CHAIRMAN :
“That Clause 8 stand part
Bill.”
The motion was adopted
Clause 8 was a added to the Bill

Clause 9— Constitution of Board)

MR. CHAIRMAN : We will take up
Clause 9. There are a number of amend-
ments.

SHRI P. VISWAMBHARAN Sir, 1
move my amendments No. 12, No. 13 and
No. 185.

1 beg to move :

Page S, line 34.—
omit “who shall be the Chairman of
the Board” (12)
Page 6, line 6,—
for “‘Central” substitute—
“appropriate” (13)
Page 6,—

ufter line 8, insert—

“(2) The Chairman of the Board

shall be elected by the Board.”
(15)
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MR. CHAIRMAN Shri  Srinibas
Mishra is not herc. Mr. George Fernan-
des, are you moving your amendments ?

SHRI GEORGE FERNANDES : Yes.
I would like to move amecndments No. 42
and No. 43.

MR. CHAIRMAN : No. 42 is the
same as No. 12. You can move amendment
No. 43.

SHR1 GEORGE FERNANDES: | move
my amendment No. 43.
Puage 6, line 6,—
after *'(¢)” insert—
““a Chairman and” (43)

MR. CHAIRMAN : For amendment
No. 58.

Shri P. P. Esthose is not here. Shri
Mohammad Ismuil, are you moving amend-
ment No. 78 ?

SHRI SHIVA CHANDRA JHA : | beg
to move :
Page S, line 39,—
after “Corporation™ jngepi—
“or has been assoclated with any
political party.” (57)

SHRI MOHAMMAD ISMAIL : Yes,
Sir, | am moving amendment No. 78.
MR. CHAIRMAN : It is just like

amendment No. 56.

Since that Is not moved, you con move
it.

SHRI MOHAMMAD ISMAIL : 1
move :
Page §, line 33:—
for *'Central® substitute—
“State”. (78)

MR. CHAIRMAN : Amendment No.

79 Is the same as No. 78.

1t cunnot be moved. There is amend-
ment No. 10l. Is it being moved.

SHRI VIKRAM CHAND MAHAJAN
(Chambe) : Yes, Sir, 1 move 1
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Page 6,—-
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after line 8, inscrt—

*‘Provided that, in appointing & mana-
ging director of a Corporation establish-
ed in a State, the Central Government
may also consult the Government of
that State.” (101)

MR. CHAIRMAN ; Is amendment No.
114 being moved :

SHRI SHINKRE :
Page 5, line 34,-—

Yes, Sir, | move :

after *who™ insert -

“is not an active or rstired employec
of the Central or State or Union terri-
tory's Government or of the Reserve
Bank, State Bank subsidiary bank,
banking compuny, or Food Corpora-
tion.” (114)

MR. CHAIRMAN : There are some
amendments by Shri Lobo Prabhu, Nos. 123,
124 and 125.

SHRI1 LOBO PRABHU : | move my
amendments Nos. 123, 124 and 125.
I move :
Page 5, lines 35 and 36,—

Jor ‘“‘nominated by the appropriate
Government””

substitute—
“approved by Parliament or
State Legislature concerned” (123)

Page 6, line 7,—
after “Government'’ inseri—

the

wafter consulting the Union Public
Service Commission™ (124)
Page 6, lines 7 and 8,
omis “and except in the case of first
appoiniment, after consultation with
the Board™ (125)

SHRI MAHANT DIGVIJAI NATH :
1 beg to move :
Page S, line 34,—

add at the end—-—

“in the first imstance and later on

clected by the Board™”. (183)
Pape 6, line 7,—

after “Goverament” lugers—
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“in consultation with other parties.”
(184)

MR. CHAIRMAN : Al these amend-
ments are moved und together with the
clause are before the House.

SHR! P. VISWAMBHARAN : Clause
9 deals with the constitution of the board
of dieectors of the Corporation. It is pro-
vided that both the Chairman and the
Managing Director are 10 appointed by the
Central Government, The Corporations are
talled srare Agricultural Credit Corpora-
tions and yet the two key posts are pro-
posed to be filled by the Central Govern-
ment.  The Central Government subscribe
to only 30 per cent of the paid up capital :
still they want to appoint these two impor-
tant functionaries.

My amendment seeks to elect the Chair-
man by the board of directors instead of
being uppointed by the Central Govern-
ment.  Another amendment seeks to invest
the appropriate Government, that is, the
State Government with the power to ap-
point the Managing Director. As has been
sald earlier by Shri Fernandes, thss Govern-
ment has get a tendency to appropriate
more and more functions to itself from
State Governments. This is another in-
stance of that tendency and | think itis
only proper that that the clause be amend-
ed in terms of my amendments 1 have ex-
plained.

St W GTARRN A7 qEET 03 2
& &¥fg g ® N Jawga fgs
& &1 wfasr fzar s wra, o
te ¥ ¥ gEmar wrqg W AGIHA ar
Fafs gratae A fagfea ofiz mas-
HZ %1 W fet g3 § 2 oyt
wfez st g@dt & A 9w qw D
FoR N fagfe w,  SE &wT
@ ¥ A0 adam N B awdts Jg
gft Tifed 1 @ awwT & U IR
afa®e §Y &3 I # qr A ¢ waife
WX ¥aw gaqr wg aard & g
e wfer AT ¥ g W
s § Ygdln @1 ABAfaw waw



269 Stare Agricultural
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*.. one of whom shall be a person

who has special knowledge of co-opera-

tion and who is not an employee of
the Central or State Government or of
the Reserve Bank, subsidiary bank,
banking company, or Food Corpora-
tion™ ;
w193 %31 3 6 o oearadr 7 2), 34
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9z A w19 ag Far ¢

“(c) a managing director, to be
appointed by the Central Government
and except in the case of first appoint-
ment, after consultation with the
Board.”

ZAR A9 77 Far ¢

“The Central Government may, after
consultation with the Board and for
sufficicnt cause, remove the managing
director from office,”
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SHRI VIKRAM CHAND MAHAJAN :
My amendment is that the managing direc-
tor should be appointed in consultation
with the State because purt of thie capital
is going to come from the States. Some-
times it may Rappen there is one Govern-
ment at the centre and another Govern-
ment in the States as they are now. There-
fore, in order to bring harmony —suppose
the states may not hike a particular indivi-
dual  States should also be consulted.
Therefore I submit that as they are con-
tributing to the capital also, they should be
consulted.
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SHRI! LOBO PRABHU : [ hive two
amendments and both relate to the same
sphere. If the Government is piven autho-
rity to appoint to  Corporations and other
bodies, Government will seek to favour
its own men te find emplovment for
political refugees. | want the Government
1o be completely out of the picture There-

fore, | propose that in nominating the
Chairman and the Directors of these
corporations, the Government should take
the approval of the Parliament. It is very

important for us to realise that 4 man who
can face the Parliament. whatever his
qualifications are, is the one who can be
trusted. On the other hand a mun who
has something against him will not dire to
aspire for an appoiniment of this nature.
Therefore. | would urge upon the Govern-
ment “that whenever an uppointment is
made to the Corporation, it should have
the approval of the Parliament so that
undesirable ones are kept away and those
who are prepared to face the public with
their record are appointed.

My second point is in respect of the
Managing Director. It is simply said that
Governmeat in consultation with the
Reserve Bank will appoiat him  Why is it
that such an important post should be left
eotirely to the discretion of the Govern-
ment. Is there no Public Service Com-
mission which can advise the Government
about the suitability of a person 10 be the
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Managing Director. W= cannot trust the
Government for these appointments. We
have a bitter experience of their appoint-
ing their own men. The co-operative
sector also is in a bad because they filled
the posts with their own men shape. If
you take this precaution and if you want
to appoint any one, it should be only
with the approval of Parliament, Corpora-
tions would not be in the sad State they
are.

SHRI RANGA : [ wish to support
the amendments moved by my hon. friend,
Shri Lobo Prabhu, in regard to the
appointment of managing directors. He
said quite rightly that in many cases we
have come across the wrong way in which
Government has used its discretion in
appointing people to these very high posi-
tions. Only very recently the House was
made aware of the manner in which pecople
like our earlier friend, Mr. K D. Malaviva,
and several others who were defeated at
the polls, who could not be found positions
cither in the Ministry or around the
Ministry came to be appointed to these
mainy strategical positions irrespective of
the fact whether they are really qualified
for holding these positions or not. I have
no objection to any defeated public worker
being appointed to any positions provided
he is reallv qualified for it, but that
Government should  have thought of
appointing these people merely because
they wanted to find positions for them is
something which is very unheilthy and
which should be deprecated. And there is
cvery posibility of these various positions
that are going to be created in the wake
of the creition of these financial institu-
tions being offered to su:h of their eminent
political friends and colleagues as could
not be accommodated, and therefore, this
caution which my hon friend Shri Lobo
Prabhu has sounded is very timely.

I would like my hon. friend the
Minister to take advantage of this occas-
sion and consider this suggestion and to
make a beginning in seeing to it that when-
ever such positions are filled with their
nominees, they do come before ths House
and place the information before the Hous'
and give it an opportunity of saying °‘Noe
if by aay chance any one of them is found
10 be utterly itable, 1 P ot
only politically suitable to the Goverameng§
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[Shri Ranga)
and not specially suitable to the
posts to  which they are appointed.

Therefore, 1 hope that my hon. friend will
give a very careful consideration to this
amendment.

&t wga faftasa ara . @y
qgza, JT7 doeT ag § o g 9§
& @il & [T

‘(a) one director to be nominated by
the Central Government who shall be
the chairman of the Board”

ag g faar qrg -

“in the first instance and ater on
elected by the Board™
A7 AT AAMEA a8 R
O(f) ¥ ¥7 et & arg
“(e) a

appointed by
ment”’

ag vy faar adr

fF Fara

to be
Govern-

director,
Central

managing
the

“inconsultation with other parties’

SHRI K. C. PANT ; Sir, a number of
these umendments seek to take away the
power of appointing the chairmen form the
Central Government. These are not accep-
table for the simple reason that, as | said
earlier, the Central Government is a major
shareholder and is interested in this ; i
has 20 per cent more and the Reserve Bunk
is also interested in it and one has to con-
sider the Union territories also, besides
the State Bunk which is ulso interested.
But | may add that, apart from that, one
must always keep in mind the central idea
behind this matter. It is only in areis
where the State Government has not been
able to build up a good enough co-opera-
tive structure that this has come in, and
the Central Government wants that that co-
opecative structure should be built up in
future, und then these corporations will be
withdrawn. So, it is not as though it is
sought to be introduced where it is not

wanted. That is not the idea at all. That
has to be kept in view.
That is not acceptable to me. But I

do accept the force in the argument that
the State Government needs to be consult-
¢d, particularly as the State Government {3
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also a party. There are two main offices —
Chalrman  and Managing Director. I,
therefore, propose to accept amendment
No. 101 of Mr. Mauhajan, in which he
provides for the consultation of State
Governments as well. | hope the central
idea in the minds of many hon. members
will be accommodated by this.

Mr. Shiva Chandra Jha denigrated his
own tribe by trying to exclude anybody
belonging to any political party. We
should have more respect for ourselves.
I think a co-operator does not become bad
morely by being in a political party. There
can be good cooperators also in political
parties. He may be a good cooperator
himself.

I have not specified which political
party. Why wuse the brush to tar all of
us ? 1 think respect begins with oneself
and spreads out. | hope he will not press
his amendment.

So far as Mr. Shinkre's amendment is
concerned, as I have indicated, if an emin-
ent  cooperator is available, that would
cartainly be preferable. But the amend-
ment he has geven is very restrictive. 1 do
not think 1 can accept it.

Mr. Lobo Prabhu wants to make the
appuintment of Directors contingent upon
the approval of legislatures. That is
hardly practicable, nor is it practicable to
muake the appointmeat of the Managing
Director coatingent upon the approval of
the UPSC. I do not say Government can
never make a mistake, but Government has
to shoulder the responsibility of making
these appiontments.

N et AR weas wENET,
Frw woft 7@ g

MR. CHAIRMAN : The bell is being
rung. —

Now there is quorum,

The question is :

Page 6, —
ofter line 8, insert —
““Provided that, in appointing a

manuging director of a Corporation
established in a State, the Central
Government may also consult the
Government of that State.” (101)

The motion was adopted.
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MR. CHAIRMAN : Now, I will put
all the other Amendments together 10
vote.
Amendments, Nos. 12, 13, 15, 43, 57, 78,
111, 123 10 125, 183 and 184 were put
and negatived.

MR. CHAIRMAN : The question is :

“That clause 9, as amended, stand
part of the Bill”.

The motion was adopted.

Clause 9, as amended, was added to the
Bill.

Clause 10— (Munaging Diredtor)

SHRI P. VISWAMBHARAN : 1
to move :
Page 6, line 14,—
for “Central” substitute ‘“‘appropriate.
(16)
Page 6, line 17,—
for “‘Central” substitute ‘‘appropriate”.
n
Page 6, line 22,—
for “‘Central” substitute ‘‘appropriate”.
(18)
Page 6, line 31,—
for “‘Central” substitute “appropriate’.
(19)

beg

SHRI GEORGE FERNANDES : Sir,
1 move my amendmen's 45, 46, 47 and
48,

MR. CHAIRMAN : They are same
as Amendments No. 16, 17, 18 and 19.

SHRI SHIVA CHANDRA JHA : |
beg to move :

Page 6, line 15,—
after ““and™ insert “‘shall not” (59)

SHRI SHINKRE : 1 beg to move:

Page 6, linc 13,—
for ‘‘five” substitute “three™ (115)

Page 6, linzs 29 to 31,—
Omit “or is absent on leave or other-
wise in circumstances pot involving
the vacation of his appointment™
(116)
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Page 6, lines 32 and 33,—

Omit “‘during the abscnce™ (117)

MY W AN TSI §31EY,
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¥ £1¢ gawa @ 740
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1T 9T /T NI F7 gafA0 fH 398 uw
Ae2T {TxT ATy @rd W Y 2 ar
qiF T2 F 12 AT Q-weqrgEHz 79
grar wifzo ) ¥ smea gd

The Managing director shall hold
office for such term, not exceeding five
ycars as the Central Government may
specify at the time of the appointment and
shall not be cligible for re-appointment.

o7 A3 § o6 w1 Y oy afcfeafa §
TEATAT Y IgH Q-yeqrguedz g A § K
Feze guEee fraz @) oA & Ay Advr
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Fifaq 3% 7 ), fFAay ot Araw @Y, WA
F aqq & w17 AT ®7T A AT ISEL |
3ast gEQ g reme sfie Afwd
34 98 97 I9 ;1A 1 fE6T agTA X
Y A anwraar W s werwiT @)
AT qAA § A WIS W19 T AT
agy § az 3 A fvm, afew W
QAT AT IWF Y4 BT AN A
%37, qg a7 AN T | W9 IFFT sEAANH
&7 1| AfFT I9F Q-memiger N waar
qEA § 92 A ¥ | ¢F A F forg IAN
wegez &1 AlfEd ATy gueder G A
&1 T AT g @
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at fw: AU AN wiAEdz ¢ Ay
#1910 ga@A () FaR A X
7 w31 ¢ & i &Y g 9T 3 favay sna
agi 9T Uwar efewrd 1 frar @ &
the Managing Director shall hold office for
such term, not exceeding three years, in-
stead of five years ggFKT AIAY g gy QT
¢ fF gz nadiiec 3ga oy arfad & ag
Qg qE & AU @) Agf A N fad &
fau oY 3aFr wearzEHz FT gEA 2,
afra oy az dfog war 3 o tEr

gfeqrg vgar & wsgr 7Y qvAar g £9-
fao & wgar wngm & ez % 5 igd

3 dgq fud frar arg faed o gfma
tag g Y A

SHRI K. C. PANT: Sir, 1 accept
amendment No. 115 moved by Shri
Shinkre, substitute * three’ for “‘five” years.
Because | accept it, now the term  of the
Managing Director will be only three years.
Consequently, | hope Shri Jha will not
press his amendment, which prohibits the
Munaging Director from seeking re-
clection.

MR. CHAIRMAN : 1 will
all amendments to clase 10,
of Shri Shinkre, to the
Housc.
Amendments Nos. 16 10 19, 29, 116
and 117 were put and negatived.

now put
cxcepting that
vole of the

MR. CHAIRMAN: | will not put
amendment No. 115, moved by Shri
Shinkie and accepted by the hon. Minister,
to the vote of the House. The question
is:

Page 6, line 13,—
for “five” substitute “‘three” (115)

The motion was adopted.
MR. CHAIRMAN : The question is :

*“The clause 10, as amended, stund
purt of the Bill."

The motion was ad.pted

Clause 10, as amended, was added to the
B,
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Clause 11— /Term of office of dircctors
other than managing director.’

SHRI LOBO PRABHU :
move :

Page 7, line 3,—
add at the end—

I beg to

‘“‘for a period not exceeding five years"

(126)
I find that the Minister is beginning
to sofien.  He has accepted one amend-

ment.
ment

My amendment is that the appoint-

of the nominated directors should
not be for an indefinite period at the will
of the government. There should be a term
set because we do not want to create any
life term for any particular person. My
amendment is only a very simple one,
stating that the appointment will be for
a period of five years, which is a long
enough period in all conscience.

SHRI K. NARAYANA RAO:
to move :

1 beg

Page 7, line 3,--
add at the end,—

“and the period of such office, un-
less terminated earlier, shall be two

years : Provided that a  nominated
director shall be eligible for re-nomi-
nation’ (185)

My amendment is also more or less on
the lines of the one moved by Shri
Lobo Prabbu.  As it is, the tenure of
office was very indefinite. So, | suggested
a  definite  period of two years
for this purpose. Whereas Shri Lobo
Prabhu has suggested a term of five years,
I have suggested two years with a possi-
bility of re-appoiniment of the

sume
person.

SHRI K.C. PANT: 1 am going to
surprise Shri Kanwar Lal Gupta by accept-
ing ‘lhc amendment of Shri Narayana Rao.
While accepting it, 1 must acknowledge
the spirit in which Shri Lobo Prabhu
moved his amendment, which was the origi-
nal url?endmem I received first. 1 accept
|l.\e spirit in which he has moved it.  But
since the perfod he has suggested is a

little too tong, 1 have accepted
amendment. pied the otber
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MR. CHAIRMAN : | will now put
amendment No. 126, moved by Shri
Lobo Prabhu, to the vote of the House.

Amendment No. 16 was put and negatived

MR. CHAIRMAN : 1 will now put
amendment No. 185, moved by Shri
Narayana Rao and accepted by Govern-
ment, to the vote of the House. The
question is :

“Page 7, line 3,—

add at thd end, —

“and the period of such office, un-
less terminated carlier, shall be two
vears” Provided that a nominated direc-
tor shall be eligible for re-nomination.”
(185)

The motion was adopted

MR. CHAIRMAN : The question is :
“That clause 11, as amended, stand
part of the Bili”
The motion was adopted.

Clause 11, as amended, wus added to
the Bill.

Clause 12— (Disqua'ifications)

SHRI GEORGE FERNANDES : | beg
to move :
Page 7, line 17,—
for “Central™
(49)

substitute ‘‘appropriate”

SHRI MOHAMMAD ISMAIL :
to move :

I beg

Page 7,—
after line V1. insert -

‘“(e) is or is related to a money
lender, landlord, trader by profession.”
(80)

st ww saww (vt zfaw) ¢
g wFYem, AT A ETE wE ®m
fe 7= wgiRy, ¥ gq aTH B -
T WU H | A A fE—

“No person shall be a director,
who,—is or has been convicted of an
offence which, in the opinion of Cen-
tral Government, involves moral turpi-
tude.”
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9% ¥ 9 &7 (A & AN agi
qre g ¥ & —

‘“two directors nominated by the
appropriate Government, one of whom
shall be a person who has special
knowledge™ etc.

gl qT AIATgEafa gw A
FXFTT FY I&TAT Frar av ‘ufiprz qae-
#e' agi qu w@Ar sarer IfFd @ar
Faifed g at &1 Yar gFwT § Wi w7
qvaY agt oz fedY 7 #zr ot a1 fv fyA
AN Y oF AR F 2NN w7 7 W
¥ TT ®I® @ A1, FA AT WIS gay §
o IT FT FZT FY TR K T4 § |
eafad gw ara &) FE yAa1 ;fge fe
O AT F Fex A W AT JAT gER
¢ 1 U frefl aafew &) gaa wax wgw
TEE 7 EY AT IAY AT A T Hw A@)
arar g, AfeT 376 gT & avee guz
F A AT FTFTE I TR W
wfewiz agf wgar wfzd | ¥ fwed) safis
% faa® fed iy & ¥z goere 3
fedt 7 felt T 7 fregane fear @,
37 9T A€ I2-ge2 A9 wNw §, 4
sfes &1 T 9% TAIN A qrar ofe
ST FIRIT 987 FI § MY ¥5% goere
® SR 7 A ®1 wfewre 7Y ar
arfgin

0 w23 &1 a7 qAIH A R 0w W
TN FIT FIX AT Q1 AEdgw § o)
safe qwer mar 3, QX =mfes W ww #
Yot wr7, & fow w@T ) wgar wgar g
fr w8 a7 1 wfan fdds #7 |ow
Fgra ¥ 7 oA gu fow g & efes
! O F 3 ¢, I U e ¥ gy
# qpn wifga | 9 @ ¥ 1 @ F W
£T & o gTwT frant Afrdz s
Jaz w2 fY 8, a7 a7 won ¥ g &
YA A Q, W Ot F g g B
qU ufewre o
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it sgeAy e . aafa aRiE,
AN giisHz @ aga favaw & AT R
gefig & 5 Aol w@ed gad) JET AT
w3 & qrear g B A9 T aT AT 1T R
1% T3 THE FL

“is or is related to a money-lender,
landlord, trader by profession.™

& gt wrzar g 6 zA @a @ &)
Q¢ ¥ ot 7 faar arg 1 & geAtg wT@
2 f T sEA AT FIA

.

SHRI K. C. PANT : So far as Shri
Fernandes' amendment goes, it relates to
the point as to who should judge whether
the disqualification is attracted or not. No
one can say that anybody who is involved
in moral turpitude should be allowed to
stay. The only point is who should judge
whether the disqualification is attracted or
not.  He says that it should be the appro-
priate  Governmeant. But since  the
majority of the directors are to be appointed
by the Central Government or its associat-
ed bodies, we feel that this power should
be with the Central Government.

As far as his argument that some
parties which may be ruliog today in the
States may come and rule at the Centre,
is concerned, | may remind him that in a
democracy the reverse is also possible and
where they are ruling today the party that
is ruling at the Centre may rule tomorrow.
Therefore that cannot be an argument.

So far as Shri Ismail’s amendment gocs,
he sceks to lay down that a director who
is related to a money-lender, landlord or
trader should be disqualified. It is an
unusual restriction and, 1 would say, is an
unreasonable restriction which cannot be
accepted.

MR. CHAIRMAN ; 1 shall put the
amendments of Shri Pernandes and Shri
1smail together to the vote of the House.

Amendments Nos. 49 and 80 were put
and negatived.

MR. CHAIRMAN 1 The question fs :
“That clause 12 stand part of the

Bill.”
The motion was adopied.

Clanse 12 was added to the Blll.
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MR. CHAIRMAN : There are no
amendments to clauses 13, 14 and 15.  So.
1 put them to the vote of the House.

The question is :

“C'uases 13, 14 and

15 stand part of
the Bill.”

The motion was ad.pted.

Clauses 13, 14 and |5 were added to the
Bill. :

Clause 16— Directors of Board or
bers of a c ittee not to vote in
certain cases)

SHRI GFORGE FERNANDES : | beg
to move :

Page 9, —
after line 11, insert

“Provided further that such director
or member shall, within thirty days of
the date on which any matter in which
he has direct and indirect pecuniary or
other interest has come to his know-
ledge, cither give up his interest or
resign from the Board or the Com-
mittee.” (50)

JYTEAE HET, T A9 FATT 5
2 Y gaF aarar § :

“Every director or member of a
committee who has any direct or in-
direct pecuniary or other interest in
any matter coming up for considera-
tion at a meeting of the Board ora
commitiee shall,as soon as possible,
after the relevant facts or circumstances
have come to his knowledge, disclose
the nature of his interest at such
meeting and the disclosure so made
shall be recorded in the minutes of the
meeting of the Board or of the Com-
mittee, as the case may be, and no
such director or member shall there-
ufier take any part in any deliberation
or decision of the Board or committee
with respect to that matter nor shall
his presence at such tneeting be tuken
into account for the purpose of deter-
mining the quorum for the meeting
at the time of such deliberation or vot-
ing, and if he does vote. his vote shall
be void 1"
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™ FATT A g1 A sqaeqr oY @
f& Y A ggar FAA FT TG W
Igwr w¥g fasht Araer agi wzw & fodr
war 3 faad Iga feqaed @) at agq
# fremr @ & o @& qgX ag B @y
fe &1 3gF1 grarw & | AU gOEA g3
? fr 27 A1E Y guem ® faaer faol
faa=edY Y, ar agr qaAr WA &, TN
deardl § 394 g2 It Wfgy ar fag
g9 ¥ 3AFY sgfa femaedt @ 90 &
IT%Y gz ST Tifed o

MR. CHAIRMAN : That is exactly

the point. His action will be negatived
so far as the puarticular matter is con-
eerned.

AN sTNW: F A g7 wgm
fp gz Jrr, IQ A€ F sEANTr AT fey
30 fa7 & weaT ar 9 gear w9t qiT @
@ ¥ ar & fez SORAT § AT graww
AT 2 @) 3 Feqr & o 2z qiA, Ay
¥ g et 7 0 z2 1T AqifE Ereeex
F1 I ¥ A T Afen & faeqr a0
=gy 19 Q71 A2 A1 aqife fody o
Sy & a s A F}E AN wwAr Wqr
war famit qyr gFe 2 qAAT qare &
37 Nfen 7 gz ar QY 7 @ & WA
qIRAT |7 A%AT F AT aZ W v wT T
aram fe @ AU sRe & el u
AT EfF 3O N T O AN A 3w
dar wmA @mRar far @ W17 ow
AT ®1 ¥1E AEAT W1 WY A Wi
FAT TR IAW FH W WK
AT EI NA H FEAT W AW &
we @) e #¢ F1H &, Q¥ safeway
w ¥ avé ¥ 7w wfge faawr @
wreaitga & ara orE A wg foar o
# qwen g fe eTivET ® G
garrart & Ty Y efie ¥ A AQE
A GAIYT B ST A
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SHRI K. C. PANT : Sir, to presums
that anybody who is interested is neces-
sarily dishonest is not a fair proportion.
A person may have a very limited interest
in a very limited area and he may be
genuinely interested in  developing co-
operative movement. Just because he is
interested in one area, to debar him from
being a member of the Board is not fair.
That is far too restrictive. Already, we
have provided a declaration of interest in
matters as they come up.”

MR. CHAIRMAN: Now, [ put
amendment No. 50 to the vote of the
House.

Amendment No. 50 was put anl negatived.
MR. CHAIRMAN : Now, | put clause
16 to the vote of the House.
The question is :

“That clause 16 stand part of the
Bili**

The motion was adopted.
Clause 16 was aldded to the Bill.
Clause 17 was added to the Bill.

MR. CHAIRMAN :
Shinkie ..

Cluuse 18. Mr.

SHRI SHINKRE :
my amendment.

I am not moving

MR. CHAIRMAN : There is no other
amendment. | shall now put Clause 18 o
the vote of the House.

The question is :

“That Clause 18 stand part of the

Bill".

The motion was adopted.
Clause 18 was added to the Bill.

Clause 19— Business which the cor
poration may Transact )

MR. CHAIRMAN . There are some
amendments to this Clause.

Mr. Viswambharan ... He is moving his
amendments.

Mr. George Fernandes... He is moviag
his amendments.

Mr. Srecedharan and Mr. Narayau Rao
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(Mr. Chairman]

are not here. Mr. Lobo Prabhu...He is

moving.

Mr. Lakkappa’s amendments are the same
as Mr. Viswambaran's. Mr. Mahant Dig-
vijai Nath . He is moving his amendments.
Mr. Tyagi and Mr. Bibhuti Mishra are not
here.

SHRI P.
to move :

VISWAMBHARAN : | beg

Page 9, line 34,—-

for ‘five years" substitute ‘‘lcn years''.
(22)

Page 9, line 34,—

Sfor ‘“‘agriculturists’ substitute ‘‘persons
engaged in agricultural operations™.

(23)

Page 9, lines 36 and 37,—

for ‘‘or primary agricultural credit
societies for agricultural operations
or for"

substiture—

“primary agricultural credit societies

or other cooperative societies the ob-
jects  of which include agricultural
operations or for™ (24)

Page 10,—

after line 2,—=inseri—

“Provided the rates of interest charg-
ed on such loans and advances shall
not exceed six per cent. per anoum.™

(25)

SHRI GEORGE FERNANDES :
to move :
Page 10, line 33,—

Jor Central”™ substitute ‘“‘appropriate’’
(61)

1 beg

SHRI LOBO PRABHU: |
move :

Page 9, line 34,—

beg to

after “agriculturists™ insert—
“who are not members of Co-opera-
tive Societies™. (127)

SHRI MAHANT DIGVIJAl NATH :
I beg to @move :
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Page 9, line 34,—
for “‘agriculturists” substitute —
“cultivators and other persons so

encaged in ugricultural operations.”
(187)

Page 10,—

afier line 2, insert—

‘Provided that the rates of interests
charged on such loans shal! not be
more than five per cent. per annum.”
(188)

SHRI P. VISWAMBHARAN ; Clause

19(a) deals with granting of loans and ad-
vances. | want the period of loan 1o be
extended from five years 1o ten years, and
then the rate of interest has also to be
stipulated in this Bill itselfl because, as [
have said earlier, in the co-operative credit
system by the time it reaches the agricul-
turist, he is called upon to pay 9 to 10 per
cent. The maximum interest is paid by
the farmers whereas the industrialists are
getting crores and crores of rupees as loun
interest-free. The rate of interest has to
be provided in this Bill ; otherwise, when
these things are provided in the rules and
when the loans pass from the Corporation
to the primary society and then to the
agricuiturist, he may be compelied to pay
10 or 12 per cent as interest. So, my
amendment seeks to provide in this Bill
that the maximum interest that shall be
assessed on the agriculturist, on the loanee,
shall not exceed six per cent.

Another thing that | would like to
bring to the notice of the Minister is re-
garding grant of advances and loans for
operations allied to agriculture. In the
notes attached to this Bill it is stated that
the principal business of the Corporation
will be to grant loans and advances for
periods not exceeding five ycars for agricul-
tural and allied operations. |f this Clause
is passed as itis, I fear that, for allied
operations, the Corporation will not be able
to issue any loan or advance. The defini-
tion ‘agricultural operation’ includes ani-
mal husbandry, dairy farming, pisciculture
and poultry farming. 1 think, the idea of
the Government is to issue loans for these
purposes also. But when v.c read this
Clause, we find that it @ay ust bs passible
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for the Corporation to issue such loans for
these purposes. The Clause reads thus :

‘...the granting of loans and adva-
nces ..to  agriculturists,  agricultural
marketing societies, agricultural pro-
cessing societies. .......for agricultural
operations or for such other operations
connected therewith ..*"

What is
?

SHRI RANDHIR SINGH :
the defination of ‘agricultural operations’

SHRI P. VISWAMBHARAN : As 1
read out just now, ‘agricultural operation”
includes animal husbandry, dairy farming,
pisciculture and pouluy farming. My point
is this. The loan can be issued only to
agriculturists.  So, the loanee is agricul-
turist only. That word, ‘agriculturist’ is
not defined here.

Another thing, Sir. There arc some
cooperative societies which are enumerated
here. There are agricultural societies.
There are agricultural marketing socicties,
agricultural processing societies etc. But
non of these societies do any function re-
garding development of fisheries or dairy
development or poultry farming. There
are different sets of societies dealing with
these activities. So, if the intention of
this Government is rcally to help these
societies and persons engaged in these
functions also, then 1 think, the clause has

got to be amended. My amendment in
that respect says this :

For ‘or primary agricultural credit
societies for agricultural operations
or for’

substiture

‘primary agricultural credit societies
or other coopzrative societies the ob-
jects of whizh include agricultural
operation or for’

Also, in another amendment 1 said :

For ‘agriculturists’

Swhstitate ‘persons engaged in agricule
tural operations®.

By this, agriculturists and also others
who are doing allied operations may get
in. By the first amendment, the dairy
development societies, fisheries societies,
and poultry farming societics may also
come under this category. I hope that the
Minister would accept these amendments.
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&t W W ;. wYE A€ qrT qEY
w30 ¥ 7y wa Qg F wE wEA
Y &1 & aY aw mar g

SHR! LOBO PRABHU : | have a
small amendment. But it has a very large
consequence. I raised the point that this
Bill provides for a set up which is not
complimentary but supplantory, of coopera-
tion. The Minister accepted that in Assam
there are 10 areas where this corporation
will step in place of the cooperative orga-
nisation. It is a very serious implication
which has not yet been impressed on this
House. Apart from saying that my assess-
ment was right, tae Minister has not
given enough attention to this matter.

AN HON. MEMBER : Your amend-
ment fills a vacuum,

SHRI LOBO PRABHU : [t is not
filling a vacuum. This body is a new body
providing finance to cooperative organisa-
tion. My amendment as proposed here is
that any loan which this corporation ad-
vances should be restricted to those who
whe are not members of cooperative societ-
ies. This will make the proposal compli-
mentary and not supplementary. This will
not mean that this organisation will take
over members of the co-operative organisa-
tion. The importance of this is that even
today members of cooperative societies
borrow from money lenders. In fact there
is a regular practice that just before the
loun is due, an advance is muade by the
money lender for a month, the repayment
is made and then the money is rcturned to
the money lender at a high rate of interest.
Are we going to create another agency
which will do the same function of financ-
ing a fictitious repayment of the loan ? So,
that is my amendment, that those who ure
in the cooperative movemen! should not
get the loan. I had taken a very great
interest in cooperation and | was for 4
years the Secretary to Government of the
Cooperative Department | am very ser-
iously venturing to point out that under the
guise of this Bill we are starting 8 move-
ment to destroy and annihilate coopera-
tion.

The Minister has not perceived it. But
what can it be when there is more money
available inevitable at a lower rate of iate-
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[Shri Lobo Prabhu)

rest ; it may not be 5 per cent, but it will
be less than 834 per cent which is the pre-
sent rate because it is only one bank and
not two between the finunce available and
the member. Are we, therefore. going to
“end the co-operative movement, though
slowly ? 1 as one very much interested in
the co-operative movement would like the
Minister to consider this appect and agree-
at least to this amendment that loans from
this organisation will not be given to mem-
bers of co-cperative societies.

SHR1 RANDHIR SINGH : Whatis
the harm if the farmer gets loans fiom
difTerent agencies ?

SHRI K LAKKAPPA : jose—

MR. CHAIRMAN : His amendment

is similar to the one already moved.  But
he can speak.

SHRI K. LAKKAPPA
ment secks 1o substitute
of ‘S years™ It is a very reasonable pesiod.
The 1eal intention of Government is (o
protect the interest of the ryots who are
engaged in agriculture and who have to get
profit out the crops they raise.  The period
fixed under the Bill is noi cnoueh because
experience of agricultural operations shows
that certain crops such as covonut, areca-
nut, casuvarina and cashew need more  than
10 years before they are able (o yield. So
Government should concede to this reason-
able amendment and raise the period to
ten years, because this would give real
protection of financial assistance to the
poor classes, the ryots, who are the back-
bone of the country.

ot wgw fzfrawg a9 Fo EEvaA
ag ? fx za® O qfw @F 1 G99 @
Tar @ 97 WEr A, IAF) FFHT 10 IS
w7 faar st 1 @z gwra AY gafag @
¥ f& wra: frqrat &Y s wdy a2,
Y oY 7 aEF A awg § Wl W
813 ¥ w1 | gafan IgF) 9T A F
TATT 79 q17 &7 gHy fasar SiET

gaT qarwa ag d f oiweafeza
HY ATE 1T

My amend-
10 years' in place
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“cultivators and other persons so
engaged in agricultural operations”

w fmr qim ) uiiwesfaer & &)
fewraa agY frar 7a1 & 1 9wy fewraa
giar arfgn f5 3 A AN Tage fE
S

dtaa dMeT az @ fe g3 10 1€
zaf ofw & a1g

“Provided that the rates of interests
charged on such loans shall not be
more than five per cent per annum."

se faar I | waE Fw ag & afaw
% nEgT wie § feafae @ A
7382 ¥ 217 § AT W oNweafieEs
azrar &3 & faq &Y oz gfaar a1 =gd
# 3 & fan gg Ma fear s o @,
zgu #% arfee Mfex /df 21 gafag
wrr gwa qg & fE 3 gz § s q@
T agY =fgo

oft fagfe fasy o Sar o wRede §
awafa wgra : w19 g3 A9 faan

ot fagfa fas . & qz1 0 aifae
g ar | fedY wfiwT | g w2 Y A
M # g7 §% 7

guafa WAz, A 22 F graw
¥ A D) wuwde § e fw e
#§ ¥aw ug sgar wgar g f®
ggy ¥ AY gg wer @ & qAgw
< fearfaee & fafage AN fe fam &
a2y Y 1€ @ 99 A &) Ag Z@A
a< fzar o7 WY wuA gaR wdgdHz ¥
#1 fEENA ®Y g 9T TTIIHIT AT
arer ...

st wf st ;. @wiafa wRea,
oY 727 ¥ *0F 19 9T fawre ¥ @
¢ aafs amdta gzeq ¥y 22 9T 9T
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o 7 fFYaY wisdzy o A1 @
&

qwmafe wiveg : it qraT goeT 9
&3 1 FIT 22 T Ay gw A I

SHRI K. C. PANT: Firstly, I would
like to tell my revered friend Mahantji that
in the Agricultural Refinance Corporation
also we have the same definition as in this
Bill. There loans have been advanced for
horticultural purposes- Therefore, in this
case also horticulture would be covered.

The second point was about the rate of
insterest. It wilt be for the Board of Di-
rectors to specify the rate of insterest on
loans depending upon the prevailing market
rate. We cannot tie them down to any
fixed rate.

The third point was about raising the
period from five to ten years. As | ex-
plained earlier, this provision is meant 1o
replace co-operative credit structure at
points where only short and medium term
1 oans are given and the maximum period
for them is five years. When you make it
ten years you go to the field of land mort-
gage banks. The total is the same. You
can want more to ten years and less to five
years. | do not think that is the intention
of any hon. Member. Therefore, we have
1o be very clear in our thinking about these
matters and we have to see how much we
can give for which purpose and then distri-
bute properly.

16.54 bry,
[Mr. Depaty-Speaker in the Chair)

For long term also there are agencies
for distributing credit. There are other
agencies designed to distribute short and
medium term loans. Here is an institution
replacing for some time other institutions
which distribute short and medium term
loans. Would it be proper for it to dis-
tribute long term loan and replace institu-
tions distributing long term loans, instead
of replacing institutions distributing short
and medium term loans 7 Therefore, ia
this Bill we canpot provide for long term
credit. It has to be short and medium
term and | think my bon. friends will agree
that short and medium term credit is also
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very necessary. It is not us if there is
enough of it with the farmer todsy. That
is also necessiry and | am guite certain
they would not like to reduce that also.

Shri Viswambharan raised the point
what agriculturist means. The dictionary
meaning of agriculturist s a farmer or one
skilled in agriculture.  The clanificatory
definition that he has suggested does not
seem to be necessay.

He also raised some other doubts. 1
would like to tell him that his interpreta-
tion is not correct. Loans to poultry
farming and dairy farming will be covered
by agricultural processing societies. t

would refer him to the definitions of  agri-
cultural  processing society in clause 2
which s comprehensive Shri Randhir
Singh also referred him to that. Therefore,
that covers his point. R

Shri Lobo Prabhu said that loans

should not be given to directors of co-ope-
ritive societies. There 1re (wo points
which I would like to bring to his notice.
The first point is that agricultural credit
societies will not completely displice the
existing co-operative structure.

It will only replace it in these areas
where it is weuk. There may be areas
where the Central Co-operative banks are
strong. In these areas it is not our Inten-
tion to replacc them merely because we
have an agricultural credit society, Agdin
you have to build it up from the bottom.
There may be many occassions where we
have to disburse these loans to the existing
co-operative societies and through them to
the Members.

The second point is that this would be
discriminatory and it would be a violation
of Article 14 of the Constitution. That will
be so if you pick out only the memers of
the co-operative societies and say we will
not give them loans

MR. DEPUTY-SPEAKER : 1 shall
now put amendment No. 61 to the vote of
the House.

Amendmeni No. 61 was put ond negatived

MR. DEPUTY-SPEAKER : | shall
put all the other amendments to the vote
of the House.

Amendment Nos. 22 to 25,121, 187, and
188 were pust and negatived.
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That  clause 19 stand part of the
Bill.”

The motion was adopted.
Clause 19 was added 10 the Buil,

Clause 20— Borrowing by the
Corporation)

MR. DEPUTY-SPEAKER : I would
suggest onc thing.  We have devoted more
than double the time and in the Business
Advisory Committec all the parties were
present.  What I suggest is that the rest of
the amcndments excluding  Government
amendments (ogether may be put to the
vote of the House. | am prepared to give
you a few minutes finzlly.

SHR! GI.ORGE FERNANDES : What
about my amendment ?

MR. DEPUTY-SPEAKER : I cannot

allow any speech.

SHR1 GLORGE FERNANDES : | beg
to move ;
Page 11, line 11,—
Jor “Central™ substitute “appropriate”
(62)

MR. DEPUTY-SPFAKER : [ will now
put amendment No. 62 of Mr. Fernandes
to the vote of the House.

Amendmert No. 62 was put and pegatived

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That Clausc 20 stand part of the
Bill.”

The motion was adopted.
Clause 20 was added to the Bill.

MR. DEPUTY-SPEAKER :
not amendment to clause 21,
1 will put it to the vote of the House.
The question is :
“That clause 2! stand part of the
Bill",
The motion was adopted

There s

Clause 2} wus adided to the Bill.
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Clause 22...(Limits on borrowing ond
deposits)

SHR! GEORGE FERNANDES : | beg
to move :

Page 11, line 19, —

for “Central™ substitute “appropriate™
(63)

SHRI BIBHUT! MISHRA :
move .

1 beg to

Page 11, line 17,—
Sor “‘ten* substitute “twenty” (205)
Page 11, line 20,—
Jor
(206)

“fificen™ substitute  “twenty-five”

MR. DEPUTY-SPEAKER : | will
put these amendments to the vote of the
House.

Amendments Nos. 63, 208 and 206 were

put and negatived.

MR. DEPUTY-SPEAKER : Now the
question is :
“That clause 22 stand part of the
Bill.”

The motion was a opted.
Clause 22 was added to the Bill

MR. DEPUTY-SPEAKER : There are
no amendments to clauses 23 to 26.
I will put them tngether. The question
is .
“That clauses 23 to 26 stand part of
the Bill.”
The motion was adopted.

Clauses 23 to 26 were added 1o the Bill.

Clause 27— (Investment of surplus

Junds)

SHRI GEORGE FERNANDES : I beg
to move
Page 12, line 17,—
after “Bapk™ insert “or Co-operative
Bank" (64)

MR. DEPUTY-SPEAKER : 1 will
put this amendment to the vote of the
House.

Amendment No. 64 was pust and
negatived, .
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MR. DEPUTY SPEAKER :
tion is :
“That clause 27 stand part of the
Bill.”
The motion was adopted.

The ques-

Clause 27 was added to the Bill.

Clause 28-—(Recovery of moneys due to
the Corporation)
Amendment made :
Puage 12, Jine 30,—
Jor “the State™ substitute “‘that™. (82)
Shri K. C. Pant’

MR. DEPUTY SPEAKER : The ques-

tion is :

“That clause 28, as amended. stand
part of the Bill."”

The motion was adopted.

Clause X, as amended, was added to the
Bill.

17 hrs.

MR. DEPUTY-SPEAKER : The ques-
tion is :
““Thal clause 29 stand part of the
Bill.”
The motion was adopted.

Clause 29 was added 1o the Bill.
Clause 30 —(General Meetings,

SHRI GEORGE FERNANDES: |
move :

Page 14, line 8,—

Sor “Central” substitute “‘appropriate”

(65)

MR. DEPUTY SPEAKER : 1 shall
pnow put Shri Fernandes' amendment.
Amendment No. 65 was put and
negatived.

MR. DEPUTY-SPEAKER : The ques-

tion is :
“That clause 30 stand part of the
Bill.”
The motion was adopied.
Clause 30 was added te rie Bill.
Clanse 31 was added to the Bill.
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Clause 32 (Audit)

SHRI
move :

GEORGE FERNANDES: |

Page 14. line 31,
Jor “Central™ substitute
(66)
Page 15, line 27,
after “Government' insert

“On a representation
appropriate Government."

“‘appropriate”

the
(67)

from

MR. DEPUTY SPEAKER :
put Shri Fernandes’ amendments.

I shall

Amendments Nos. ¢6 and 67 were put and
negatived

MR. DEPUTY-SPEAKER :
tion fis :

“That clause 32 stand part of the
Bill.”

The motion was adopted.

The ques-

Clause 32 was added 1o the Bill.
Clause 33— (Returns)

SHRI GEORGE FERNANDES : |
move :
Page 15, line 37,—
Jor “Central” substitute “gppropriate'
(68)
Page 16, llne 3,—
add at the end—

“of the Central or State Government,
as the case may be.” (69)

MR. DEPUTY SPEAKER : [ shall
put Shri Fernandes' amendments to the
vote.

Amendments Nos. 68 and 69 were put

and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 33 stand part of the
BilL.™

The motion was adopted.
Clause 33 was added 10 the Bill.
Clanses 34 1o 43 were added 10 the BUl.
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Clause 44 —(Reserve Bank to submit
report)

MR. DEPUTY-SPEAKER : There is
amendment No. 129 by Mr. Lobo Prabhu.
He is not here.

SHRI K. C. PANT: That is an
amendment which 1 shall be prepared to
accept.

MR. DEPUTY-SPEAKER :
not here.
to it.

But he is
If it is so vital, we have to see

SHRI K. C. PANT: It
amendment. It may or not be accepted,
but I shall just explain it. The clause
says that the Reserve Bank shall make an
review after five years. Shri Lobo Prabhu
says that it should be done earlier, after
three years. | am prepared to accept it

is a simple

MR. DEPUTY-SPEAKER : We will
give an assurance ; it has no meaning ; the
hon. Member is not here.

SHRI RANGA : Sir, if the Minister
is willing to accept it, what is the objec-
tion? If the House is willing, let the
Minister bring that amendment forward.

MR. DEPUTY-SPEAKER :
may usk permission to move.

Then you

SHRI RANGA : On behalf of Shri
Lobo Prabhu, 1 beg to move :

Page 18, line 27,

for “five™ substitute “three.” (129)
MR. DEPUTY-SPEAKER ; The ques-
tion is :
Page 18. line 27,
for “five” substitute “three.” (129)

The motion was adopted.

SHRI K. C. PANT 1 There Is a con-
sequential change now. If the house has
no objection, 1 shall move it. [ move :

Puge 18, line 30,

Sor “Bye” substiture “three.” (207)

MR, DEPUTY-SPEAKER 1
tion is ;

The ques-
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Page 18, line 30,
Jor “five substitute “three.”” (207)
The motion was adopted.
MR. DEPUTY-SPEAKER : Now, the

question is :

“That clause 44, as amended, stand
part of the Bill.”

The motion wus adopted.
Cluuse 44, as amended, was added to
the Bill.

Clause 45 was added to 1he Bill

Clause 46 — Power of the Central Government
10 make rules)

SHR! GEORGE FERNANDES : |
beg to move

Pags 19, line 3,—
for “'Central” substitute—
“appropriate’” (70)
Page 19, line 28,—
afrer “Parllament” inscre—
“or the State Legislature, as the case
may be” (71)
Page 19, line 32,—
after “*Houses” insers—

“or the State Legislature,
may be” (72)

Page 19, line 33 —

afier “‘Houses" insert—

as the case

“or the State Legislature, as the case
may be” (73)
SHRI K. C. PANT : [ move -

Page 19, lines 15 and 16,-—
for *‘States™ wherever it occurs,
subslitute—
“appropriate” (85)

MR. DEPUTY-SPEAKER : 1 will put
the Government amendment No. 85.

The question is :
Page 19, lines 15 and 16,—
for “States’ wherever it occurs,
substitute—
“appropriate” (85)
The motion was adapted,
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MR. DEPUTY-SPEAKER : 1 shall put
all the other amendments to vote.

Amendments Nos. 70 fo 13 were put and
negatived.

MR. DEPUTY-SPEAKER :
tion is :
“That clause 46, as amended, stand
part of the Bill’".
The motion was adopted.

The ques-

Clause 46, as amended, was added to the
Bill.

Claus#s 47 and 48 Ciause 1, The Schedule,
the Fnicting Formula and the !itle were
added to the Bill.

»ft 3%7 a7 ®Zarg : (IFHA) II-
eqe "RT, a7 & wgfa adf &

MR. DEPUTY-SPEAKER : The bell
is being rung. -—Now there is quorum.

SHRI K. C. PANT :

“That
(Interruptions)

1 beg to move :

*f! A FEAX  ITEq, WIEA,
JT sqqTT F1 AT & | AU FIAT 4g &
f zq gag g Nfer &t & ad) @
aFar | w7 93 (1) ®Y ey

“93(1) When a motion that a Bill be
taken into consideration has been carri-
ed and no amendment of the Bill is
made, the member in charge may at
once move that the Bill be passed.”

afwT "rq 93 (2) * AWerd :

“92(2) Wherc a Bill has undergone
amendments, the motion that the Bill as
amcnded be passed shall not be moved
on the some day on which the conside-
ration of the Bill is concluded, uniess
the Speaker allows the motion to be
madec.

Tgi a3 WA ARy A faw gea 3w
fear & 1 &NEwT N gIAd A Bf T
adi wrf &1 & qrad @iy geaT A of
e AT AT g 1 ag v v

“Where a Bill has undergone amend-
ments, th¢ motion that the Bill, as
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amended. be passed, is not generally
moved on the sume day on which the
consideration of the Bill has concluded.
An objection can be taken to the
motion being moved on the same day
on the ground that member would like
to study the Bill, as amended, and if
such an objection prevails, the motion
is brought forward on any future
date.”

A ag s ¢ fw oot agzg, A 6
aetal £ eftwr fvar & 1 gw fAo ew
faw 9T azq ® eufaq fEar g oY g8
%t &9 foT faar 13 | wdeer gz A qaar
fagg g 37 ®1 €& gag foar @y

SHRI SHEO NARAIN :
rule says it shall be according
of the Speaker.

W FTARN
I AT A1ZATE |

The same
to the will

& =Y fagw &

MR. DEPUTY-SPEAKER : | ugree
that so many clauses have been guillotined
and there was some justification, keeping
in view the time that has been consumed.
In case we postpone consideration at the
last stage, tomorrow if again speeches are
10 be opened up, 1t will take a long time.

ot A wTARW & gArAr wwar
¥ wiawii & gAifeas w1 @173 A8 320
g K N A% frgq & @ I21 1@r
gl & 9T fy7H N NI ¥ A
IH & A & g7 faA & A F feaAy
frawed) § ag wiT M G &

ZT AT HIT & 9D TN ¥ gw
N gre A N g 7 aaf A Ay
w3 A WA 1 §A 9T Sqrqr az8 N
are, ag & aff wgar . & Qv fad
fran &1 ara wxar qzar g faam Wy
F e wg |

MR. DEPUTY-SPEAKER : | agree
with you. The question whether to allow
such a motion or not is left to the discre-

tion of the Speaker. It is true that | have
put so many amendments (0 the clauses
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[Mr. Deputy-Speaker]

together and some amendments have been
accepted by the Government. So. | am
prepared to concede this demand, provided
that not mare than half an hour will be
taken tomorrow. Thiat must be clearly
understood. Because, we have taken two
much time today.

A AN FTAFAN
qE:d) 78T AMT |

A9 TR FY

SHRI K. C. PANT : | would only say
this that it is in response to the sentiments
of the various hon. Members opposite that
we have accepted various amendments, as
we have gone along. Also, it has not
materiaily changed the framework of the
Bill or its substance. although we have
tried w. herever possible, to accommodate
the sent ments expressed in the House. So,
Sir, since it is, within your authority to
allow the third reading to take place now,
I would submit...

SHRI VASUDEVAN NAIR (Peermade):
[ Why do you oppose the suggestion ?

ot wgrerw fag At (Raz) 0 T At
wgddz &Y Ay giwdz &Y 4 gmiR ar
gt fY G grfeT

SHRI K. C. PNT : 1t would be better,
in my view, to encourage the government
to be responsive to the amendments suggest-
ed by the opposition and one of the best
ways s to co-operate the government.
Every time that we accept an amendment,
if this rule is going to be applied that the
discussion should go over to the next day,
it will discourage the acceptance of amend-
ments, even when they arc reasonable.  So,
1 would appeal to my hon. friend, Shri
Fernandes, to be practical about it, because

it is an inevitable psychological conse-
quence
MR. DEPUTY-SPEAKER : As the

Minister has put it, it is in response to the
suggestions made in the specches from this
side of the House that government have
accommendated them by accepting some
amendments. Now, if the stand is taken
that because government have accepted
cortain amendments, so the third reading
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cannot take place today, it will discourag®
the government from accepting amendment$
in future. Of course, I know the rule h®
has quoted, But | would request him to
withdraw his objection so that we can dis-
pose of this Bill today. Government have
responsed to some points made by the
opposition during the debate and the
Minister has accepted so many amendments
at the last stage.

st W s W vz FR
ITAT THE) AT FG TAIREH) )
@ g

ft Tanit fag : avad & aig feara
*Y 17 F47T AR

SHRI RANGA : 1
appeal to my hon. friend, Shri Fernandes,
not o insist upon its objection because, as
the Minister in charge of the Bill has put
it in such a very clever and, at the same
time, pleasing way, then what would happen
is that in future no Minister would be will-
ing to accept even innocent and innocuous
amendments, when they are pressed for
time, lest they will be torced to postpone
consideration of the Bill.  Therefore, with-
out making it as a precedent, let the third
reading be taken up now and the Bill pass-
ed. [ would appeal t» Shri Fernandes not
to insist on his objeciion and allow the
Blito be passed toduy Le tus also co-
operate with the government.

would like to

st Fed-Rw 0 AF aY faaw &)
A & ATF qg3 @ ¥ frag &%
AEY qATqr, /LT F FATAT § 1 WA wEkRa
3 fwg #Y oFAIz fean, feg &) ad
frar, g3 937 A ¥ 1 "I Oy qra wY
A%< frar & A &9 &) foell ggd ara a1
AT WTE Y AFAI § 1 gafAC faaw w
AT T AT T | 59 A o1 gwg @<
a1z g Rar § 1 ww AT A ggh wigew
A | FF ag 8T 937 fHqT A ;HQT
21 e 9 AgW g P A% 1 ww
¥a7 woog faqz fradt €1 oezg e
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# g qOr 78 guly | w9 @7 & Far
¢t mrg g o 1 g@ W
I & Ag} feqr 91 g%ar ¢ g8 AR
fraw w1 qra 17 Ofwd

MR. DEPUTY-SPEAKER: Shri Fernan-
des has quoted from Mr. Shakdher’s book
in support of his contention. 1 have gone
through the rule again and, so far as the
rules are concerned, we would like to
adhere to them and to the established pro-
cedure. But, as Professor Ranga has
already stated and the Minister has explain-
ed, it is in response to the wishes of the
hon. Members of the opposition that
Government have accepted some amend-
ments.  That has to be borne in mind.
Now, if he is not willing to go on with the
item today, we will proceed 10 the next
tem.

SARI GEORGE FERNANDES : To-
morrow.
MR. DEPUTY-SPEAKER : All right.

We will go to the other item.

o}t Mg ga@ (aFraaia) o Iareger
7Azq, AU W oF sgFEar F1 &7 & | ¥
arad afax £ faad-faay av a1 g
A g T54Y F IATHTA § WF 21 gAY
TIA AT 98 A | 77 95 F T R
SN AT @ g @ o H e
A af g F A N ggA A qrAAr
qr AT A Y gAR waAN & gewc § 0 &
faas-feady ax aa1 g afsa, .,

MR. DEPUTY-SPEAKER : Better ad-
dress the Speaker. If there is any genuine

difficulty, it will be looked into and remov-
ed. But this is not the time to rise it.

17 16 hrs.

MOTION RE FINAL REPORT OF ROAD
TRANSPORT TAXATION ENQUIRY
COMMITTEE

MR. DEPUTY-SPEAKER : The House
will take up further consideration of the
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Report \M)
Report of the Road Transport Taxation
Enquiry Committee. | hour and 35 minutes
only are left for this. So, hon. Members
will be very brief. Shri Shri Chand
Goyal.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : 4 hours have been allotted for
this.

MR. DEPUTY-SPEAKER :
take 10 minutes.

You may

SHRI SHR1 CHAND GOYAL : Sir,
the Keskar Committee submitied its reports
in three instalments—the first in September,
1966, another one in June, 1967 and the
final report in November, 1967,

ot wf wwar (=reav) o fgedy ®
afay, arfs ga s aaw 7

ot sty gw ;& groeY Qi @
q'fF g5 dvae mifsara gy § fe )
¥y, ferdy § avwar g dawc amgw
F gegerar ¥ qzw afcagd & faafed &
@t FAA gHTT g oY I§A AT fod
o #Y,.,

st Tt fag (Dzaw) ;. garsae
qE1Z, I A KW AL & 1 AT fwgrar
w1 7qqr I AT 97 AT TR AIT-AT
TG FT ga79 I51 6T fwara oY A
Y qt ; ax yafs qxy F W F w=4 i
DL & W w qwa I
Tmgar g ;

MR. DEPUTY-SPEAKER :
is being rung.

The bell

Now there is quorum. The hon. Mem-
ber may continue his speech.

SHKI SHRI CHAND GOYAL : 8ir, 1
was submittiog that the Report of the Road
Transport Taxation Enquiry Commitiee
which has been given in three instalments
by the Keskar Committee has unanimouly
recommended, and it has come to an obvi-
ous conclusion, that the road transport
industry bas ceased 10 be a profitable ioe



